
  
 

 
 

 
 

 

 
 

 

  

 

  

 

  

        
             

 

 

 

 

 

Cont. Case No. 15 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

24.09.2014 

Learned counsel for State respondents prays for and 

is granted further ten days time to file affidavit. 

List the matter on 07.10.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



 
 

 
 

 
 

 

 
 

 

   

  

  

  

 

  

        
             

 

 

 

 

 

Cont. Case No. 32 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

24.09.2014 

Learned counsel for respondents prays for a week’s 

time to submit the cheque, towards the payment of 

subsistence allowance, with affidavit. 

List the matter on 01.10.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



   
 

 
 

 
 

 

 
 

 

   

 

  

   

 

 

  

        
             

 

 

 

 

 

WP(C) No. 254 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

24.09.2014 

Mr AH Hazarika, learned counsel on record for 

petitioner is said to be indisposed. 

Thus, a request for adjournment is made on his 

behalf by Ms AP Kharsahnoh. Hence, let this matter be 

listed after a week on 01.10.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



   
 

 
 

 
 

 

 
 

 

   

 

  

 

 

 

  

        
             

 

 

 

 

 

WP(Crl) No. 6 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

24.09.2014 

As learned Advocate General, Meghalaya, has taken 

time in a similar matter to seek instructions regarding the 

constitution of Advisory Board after establishment of 

Meghalaya High Court, let this matter be listed on 

10.10.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



   
 

 
 

 
 

 

 
 

 

   

  

 

  

 

  

    

 

 

  

        

             
 

 

 

 

 

WP(C) No. 324 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

24.09.2014 

Mr SP Mahanta, learned senior counsel, appears for 

petitioner, Mr K Khan, learned Addl. Senior GA, represents 

State respondents and Mr S Dey, learned counsel, is 

present for respondents-GHADC. 

On joint request, let this matter be listed on Monday 

(29.09.2014) for clarification, in the light of definitions 

given in the Indian Forest Act as well as the Local Forest 

Acts, as to whether the coal extracted from below the 

surface of the earth is also to be termed as a Forest 

Produce. 

CHIEF JUSTICE 

(ACTING) 

dev 


